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O R D E R 
(Virtual Mode) 

 
28.05.2021: Ld. Counsel appearing on behalf of the Respondent Nos. 2 

to 4 seeking time to deposit the costs imposed by this Appellate Tribunal vide 

order dated 26.02.2020. 

 We have considered the submissions, against the impugned order 

Respondent Nos. 2 to 4 have filed Civil Appeal No. 2750-2752 of 2020 before 

the Hon’ble Supreme Court. Hon’ble Supreme Court vide order dated 

05.05.2021 dismissed these appeals. Therefore, we are unable to grant 

further time for compliance. 

 At this juncture, Ld. Counsel for the Respondent Nos. 2 to 4 submit 

that they shall comply the order before next date. 

 

 



 The matter may be listed for order on 21st June, 2021. 

  

                 [Justice Jarat Kumar Jain] 

  Member (Judicial) 
 

 
[Dr. Ashok Kumar Mishra] 

Member (Technical) 
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